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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO.15 OF 2025
IN
OA NO. 04 OF 2013

IN THE MATTER OF

SONYA GHOSH ...... APPLICANT
VERSUS
STATE OF HARYANA AND OTHERS ..... RESPONDENTS
INDEX
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO.15 OF 2025
OA NO. (;zl OF 2013
IN THE MATTER OF
SONYA GHOSH ...... APPLICANT
VERSUS

STATE OF HARYANA AND OTHERS ...... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.1 LLE. STATE OF

HARYANA

MOST RESPECTFULLY SHOWETH:

1. That present reply is being filed through Sh. Subhash Chander
Yadav, Conservator of Forest, South Circle, Gurugram, who is
authorised to file present reply on behalf of Respondent No.1
(State of Haryana).

2. That in the Original Application No. 04 of 2013 filed by applicant
Sonya Ghosh before the National Green Tribunal, the Hon'ble

Tribunal in its order dated 23.10.2018 ordered as under: -

ey
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"25. We may now deal with the issue of what are the illegal
constructions in violation of notification dated 07.05.1992.

26. The Notification dated 07.05.1992 also refers to the area
shown as forest land. According to the State of Haryana
itself, the area covered by Notification under Sections 4
and 5 of the PLPA Act is treated as forest land by the State.
Area covered by PLPA notification is also part of the above
table. Moreover, in the judgment of the Hon'ble Supreme
Court in M.C. Mehta (supra), after referring to earlier
judgment in T.N. Godavarman Thirumulpad Vs. Union of
India & Ors.2, it was made clear that area covered by the
Notification under Sections 4 and 5 of the PLPA Act was to
be treated as Forest Area.

27. In view of above, any construction raised on the forest area
or the area otherwise covered by Notification dated
07.05.1992 without permission of the competent authority
(after the date of the said Notification) has to be treated as
illegal and such forest land has to be restored.

28. We order accordingly."

ey
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3. That the PCCF (HoFF) Haryana had submitted the report of
Committee constituted vide orders of Additional Chief Secretary,
Govt. of Haryana, Forest & Wildlife Department, No. 1495-Ft-I-
2019/2013 dated 08.07.2019 in compliance of order dated
23.10.2018, to the Hon'ble National Green Tribunal vide letter no
D 1-490/6213 dated 18.06.2020 and D 1-490/7242 dated

25.08.2020.

4. That the committee constituted identified the violations in areas
covered by Aravalli Notification dated 07.05.1992 and the
Government Departments responsible were directed for taking
necessary remedial action. This Hon’ble Tribunal vide its order
dated 26.08.2020 had directed for prompt action for removal of
violations/encroachment in the area covered. Further, in its order
dated 22.09.2021, this Hon’ble Tribunal has observed that

“...neither the action taken is adequate nor is information
furnished complete. It is not clear whether the illegal
constructions have been demolished, which step is important in

addition to initiating prosecution and issuing show-cause notices.
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5. That the action taken report on the aforesaid matter regarding the

number of identified violation/ unauthorized structures from areas

covered under the Aravalli notification dated 07.05.1992 for District

Gurugram is as under:-

No of Violations

S.N. | Department Status of Violations
reported
1. Forest 52 violations in Out of 52 initially
Department PLPA section 4 identified violations 9
and/or 5 area nos. of violation were
identified and removed previously.
reported by Forest 15 nos. of farmhouses
Department. were removed in Gwal
Pahadi and Haiderpur
Additional 27 Viran on 25.08.2021 and
violations were 26.08.2021 (~15 Acre),

identified by Forest

Department in
forest areas
subsequently.

A Juggi Cluster in Ghata
(~10 Acre)

Nursery established on

and a

PLPA land was removed
on 27.08.2021.
Encroachments  were
removed from  un-
classed forest land at
Kadipur (2 Acre) on

10.08.2021 and Basai
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on 22.08.2021 (~2
Acre)

14 no. of violations were

demolished on
18.10.2022 and
20.10.2022 in
Gwalpahadi (~30
Acres)

4 nos. of farmhouse
were demolished in
Raiseena on
29.11.2022. (~4 Acres)
Out of 52 reported
violations, in 2 cases,
approval under Forest
Conservation Act, 1980
has been obtained.

17 cases are pending
adjudication in  the
Courts

6 nos. of violations are in
the nature of
Temple/Dargah and
reported to be
constructed before
PLPA notification in
1970.
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- In 8 cases, Revenue
authorities have been
requested to demarcate
the forest area to
establish the violations.

1 case is of residential

cluster (Shikohpur Kumhar

Basti), Notices has been

given. Action will be

undertaken to remove the
violations.

2 cases are of Government

Institutions and have been

Jail, Indian Qil)

issued notices. (Bhondsi

The status report submitted by Divisional Forest Officer
Gurugram is annexed as Annexure- R-1

. That in the status report of Divisional Forest Officer, Nuh district,
it has been reported that there is firing range of CRPF in forest
area but there is no construction on the land. The Status Report
of Divisional Forest Officer, Nuh district is annexed as
Annexure- R-2

. That in the status report of Divisional Forest Officer, Faridabad,

it has been reported that illegal constructions have been razed

e
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in an area of 1331.37 acres by demolition at 118 locations (out
of 123 locations where violation reported) and in 5 locations
noticed have been issued. The copy of Status Report of

Divisional Forest Officer, Faridabad is annexed as Annexure- R-3

8. That it is submitted that the actions have been taken for removal
of violations at some places but more actions are required for

removal of violations completely.

In view of submissions made herein above, this Hon’ble
Tribunal is requested to grant six months’ time for completely
removal of violations as due procedure of giving proper notices has

to be followed before demolition of illegal structures.

Lo

Dated: 15.10.2025 (SUBHASH CHANDER YADAYV, IFS)
Place: New Delhi Conservator of Forest,

South Circle, Gurugram

for Respondent No. 1

ey
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO.15 OF 2025
IN
OA NO. 04 OF 2013

IN THE MATTER OF

SONYA GHOSH ...... APPLICANT
VERSUS
STATE OF HARYANA AND OTHERS ... RESPONDENTS
AFFIDAVIT

|, Subhash Chander Yadav, IFS, Conservator of Forest, South Circle,
Gurugram, aged about 56 years do hereby solemnly affirm and state
as under:

1 That | am authorized representative of Respondent No.1 in
present case. | am well conversant with the facts and
circumstances of the case, therefore, | am competent to
swear this affidavit.

2 That | have read the contents of accompanying reply which
has been drafted under my instructions.

.S That annexures are true copy of their originals.

DEPONENT
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VERIFICATION

Verified that the contents of above affidavit are true and correct
to my knowledge and on the basis of information derived from the

Official record which | believed to be true and no material fact has been

S

DEPONENT

concealed therein.

cConservator of Forests
Scuth Circle, Gurugram

10
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Annexure R-1

Action Taken Report in O.A. No. 04/2013 Sonya Ghosh Vs. State of Haryana & Others
and Haryali Welfare Society Vs. Union of India & Ors.

The Original Application No. 04 of 2013 has been filed by applicant Sonya
Ghosh before the National Green Tribunal on 12.09.2013. The Hon'ble Tribunal in its order

dated 23.10.2018 whereas it has been ordered as under:-

"25. We may now deal with the issue of what are the illegal constructions in violation of

notification dated 07.05.1992.

26. The Notification dated 07.05.1992 also refers to the area shown as forest land. According
to the State of Haryana itself, the area cm’ered’:by Notification under Sections 4 and 5 of the
PLPA Act is treated as forest land by the State. Area covered by PLPA notification is also
part of the above table. Moreover, in the judgment of the Hon'ble Supreme Court in M.C.
Mehta (supra), afier referring to earlier judgment in T.N. Godavarman Thirumulpad Vs.
Union of India & Ors.2, it was made clear that area covered by the Notification under

Sections 4 and 5 of the PLPA Act was to be treated as Forest Area.

27. In view of above, any construction raised on the forest area or the area otherwise covered
by Notification dated 07.05.1992 without permission of the competent authority (after the
date of the said Notification) has to be treated as illegal and such forest land has to be

restored.
28. We order accordingly."

Accordingly, the PCCF (HoFF) Haryana had submitted the report of
Committee constituted vide orders of Additional Chief Secretary, Govt. of Haryana, Forest &
Wildlife Department, No. 1495-Ft-I- 2019/2013 dated 08.07.2019 in compliance of order
dated 23.10.2018, to the Hon'ble National Green Tribunal vide letter no D [-490/6213 dated
18.06.2020 and D 1-490/7242 dated 25.08.2020. The same had been accepted by the Hon'ble
Tribunal. In the report, the committee had identified the violations in areas covered by
Aravalli Notification dated 07.05.1992 and the Government Departments responsible for
taking necessary remedial action. NGT in its order dated 26.08.2020 had directed for prompt

action for removal of violations/encroachment in the area covered. Further, in its order dated

22.09.2021 NGT has observed that

“ neither the action taken is adequate nor is information furnished complete. It is not clear

whether the illegal constructions have been demolished, which step is important in addition

11
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to initiating prosecution and issuing show-cause notices. ~The action taken report on the
aforesaid matter regarding the number of identified violation/ unautherized structures from

areas covered under the Aravali notification dated 07.05.1992 for District Gurugram is as

under :-
No of Violati '
S.N. Department e o Status of Violations
reported
1. Forest 52 violations in PLPA | Out of 52 initially identified
Department section 4 and/or 5 area | violations 9 no. of violation were

identified and reported | removed previously.
by Forest Department.
. 15 no of farmhouses were removed
Additional 27 violations | in Gwalpahadi and Haiderpur Viran
were identified by Forest | on 25.08.2021 and 26.08.2021 (~15
Department in forest | Acre),

areas subsequently.
A Juggi Cluster in Ghata (~10 Acre)
and a Nursery established on PLPA
land was removed on 27.08.2021.

Encroachments were removed from
un-classed forest land at Kadipur (2
Acre) on 10.08.2021 and Basai on
22.08.2021 (~2 Acre)

14 no. of violations were demolished
on 18.10.2022 and 20.10.2022 in
Gwalpahadi (~30 Acres)

4 no of farmhouse were demolished
in Raiseena on 29.11.2022. (~4
Acres)

Out of 52 reported violations, in 2
cases, approval under Forest
Conservation Act, 1980 has been
obtained.

17 cases are pending adjudication in
the Courts

' 6 no violations are in the nature of
Temple/Dargah and reported to be
constructed before PLPA notification
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in 1970.

In 8 cases. Revenue authorities have
been requested to demarcate the
forest area to establish the violations.

1 case is of residential cluster
(Shikohpur Kumbhar Basti). Notices
has been given. Action will be
undertaken to remove the violations.

2 cases are of Government
Institutions and have been issued

notices. (Bhondsi Jail , Indian Oil)

The action taken report submitted by all concerned departments in their areas of jurisdiction

is given below:

1.

Forest Department, Gurugram:

Forest Department, Gurugram had identified 52 violations in areas enclosed under
section 4 & 5 of the Punjab Land Preservation Act (PLPA) 1900. The show-cause
notification had been issued to all violators. It is submitted that in the interim, Hon’ble
Supreme Court was hearing a Special Leave to Appeal No 7220-7221/ 2017 in the matter
of “Municipal Corporation Faridabad v/s Khori Gaon Residents Welfare Association and
others” where the substantial subject matter was same as is in case of Sonya Ghosh versus
State of Haryana & others. In the matter of C.A. Nos.10294/2013, 11000/2013,
8173/2016. 8454/2014, W.P.(C) Nos. 1008/2021 and 1031/2021 in SLP(C) no. 7220-
7221/2017 Supreme Court vide its interim order dated 20.09.2021 had observed that

“ _These matters involve issue regarding forest and non-forest land in reference to

interplay between provision.f of the Punjab Land Preservation Act, 1900; Forest

Conservation Act, 1980"

Later in the matter C.A. No. 10294/2013 titled “Narinder Singh & Ors vs Dinesh Bhutani
& Ors” Supreme Court in its judgement dated 21.07.2022 has held that

“64. Thus, we hold that the lands covered by the special orders issued under Section

4 of PLPA have all the trappings of forest lands within the meaning of Section 2 of the

1980 Forest Act and, therefore, the State Government or compeltent authority cannot

permit its use for non-forest activities without the prior approval of the Central

Government with effect from 25th October 1980.....”"

13
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earnestness has endeavoured to remove encroachments/violations in PLPA areas.

against the list of 52 no. violations reported earlier is as follows:

With the clear status of land notified under section 4 of PLPA, the Forest Department in all

Summary of Current Status and Action Taken Report by Forest Department, Gurugram

is as under:

:I Particulars (Ij:szz
1. | Total No. of violations restored. 16
2. | Total No. of permissions given under FCA 1980 by MOEF&CC. p.
3. | Cases Pending Adjudication
a. Hon'ble Punjab and Haryana High Court 3
b. Hon'ble Civil Court Sohna & Gurugram 11
(o Special Environment Court, Faridabad 3
Abhaypur, Rojka Gujjar villages and Sohna (Pahar Colony) areas under
4. | violations where DRO Gurugram has been requested to direct the 8
Concerned Tehsildar to demarcate the area.
Violations such as old temple and peer dargah which fall under section 4
5. | or/& 5 of PLPA, 1900, where construction was done before the PLPA 6
notification in 1970.
6. | Government Institutions, where Show-Cause notice has been issued. 2
7. | Residential Cluster , Notices have been issued and action is yet to be taken 1
Total 52
A few additional violations in forest areas have also came to notice of Forest Department and
acted upon. Total areas restored from violations since August, 2021 by Forest Department in

S.N.

Particulars Area restored

15 no of farmhouses removed in Gwalpahadi and Haiderpur

Viran on 25.08.2021 and 26.08.2021. ~15 acre

Juggi Cluster in Ghata (~10 Acre) and a Nursery established

on PLPA land was removed on 27.08.2021. ~10 acre

Encroachments were removed from un-classed forest land at

Kadipur (2 Acre) on 10.08.2021 ~ 2 acre

Encroachments were removed from un-classed forest land at

Basai (2 Acre) on 22.08.2021 ~2 acre

14 no. of violations were demolished on 18.10.2022 and
20.10.2022 in Gwalpahadi

~30 acre
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S.N. Particulars Area restored

4 no of farmhouse were demolished in Raiseena on

6. |29.11.2022. ~ 4 acre

Total ~ 63 acre

The case wise report is annexed as Annexure-1

It is further submitted that Forest Department to take action against the
remaining violations/encroachment in forest area process of issuance of notices is
completed. 97 notices has been issued in month of February to August 2025. Further

action for removal of violations/encroachment is being undertaken.

Dy. Cons:;i&;e—;"Forests, Z
Ends. No. -'\0 85, C_ Dol A Srb(! lug’ ;urugram

A copy is forwarded to Conservator of Forests, South Circle, Gurugram for necessary
action.

._‘h
Dyorests,%

Gurugram
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Annexure R-2

BB~
Har H—

fawg.—
Hadh—

e &

THa™ |

Action Taken Report of Execution Application No. 15/2025 in O.A No. 04/2013 in
matter of Sonya Ghosh Vs. State of Haryana & Ors.
SMIHT FAT ACH BAG 357791 fa71F 00.10.2025 B FeR |

ST vy & W= § e a1 ¥ SEd FRann W@y € 5 9ad B9 6 ot
fs1eq ardes g 15 /2025 (in O.A No. 04/2013 in matter of Sonya Ghosh Vs. State of Haryana & Ors.)

ﬁmmﬁamﬁﬁmﬁa@ﬁ@éﬁwwﬁ%@mﬁmwm%@
Aol ST -

Name Farm Khasra Details of Construction | Status of land | Action Taken by | Remarks
of House/Structure No. of | as per Forest Record w.r.t PLPA, | Forest Department
Range Details Land Pre Post Aravalli | Aravalli for Violation of PLPA,
Aravall | Notification Plantation and | Aravalli Plantation &
i along  with | ForestAct. Forest Act.
Notific period
ation
1 2 3 4 5 6 7 8
FP Structure of CRPF 324 to FP Jhirka PLPA- | Violation of notified The 350 acres of land
Jhirka | Camp and Firing 375,379 1900 of Section 4 | area under Sec 4 & 5 was transferred in
Range, FP Jhirka 10426 &5 of PLPA-1900 |, IFA,

1927, FCA. 1980 &
Wild Life Protection
Act, 1972 A Notice
issue to Additional
D.1.G P, Group Centre,
CRPF, Gurugram.
Haryana vide Range
Forest Office, FP
Jhirka office Letter
No. 427 dated
13.10.2025 (Copy
Enclosed)

favour of CRPF Group
Centre in 2002 Above
Area was covered under
Section 4 & 5 of PLPA-
1900 as per Notification
No .
S.O42/P.A2/1900/8 4/9
4, dated 23 May., 1994
Notification No

S QA43/P.A 2/1900/S 5/9
4 dated 23 May, 1994
(Copy Enclosed)

Enclosed : As above
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HARYANA GOVT. GAZ., (EXTRA), MAY 23, 1994
(JYST. 2, 1916 SAKA)
[Authorized English Translation)
PART 111

HARYANA GOVERNMANT
FOREST AND ANIMAL HUSBANDRY DEPARTMENT

ORDER

The 23rd May, 1994
No. 8.0. 43/P.A.2/1900/S.5/94.- Whereas certain areas mentioned in the schedule annexed hereto
are comprised within the limits of the local areas notified under section 3 of the Punjab land preservation
Act, 1900, -Vide Haryana Government, Forest Department, Notification No. S.0. 7/H.A.48/73/S.3/92.
dated the 10™ January , 1992, whereas in respect of the said areas the Governor of the Haryana is satisfied

after due inquiry that the regulations , restrictions and prohibition hereinafter specified are necessary for the
purpose of giving effect to the provisions of the said Act.

Now, therefore, in exercise of the power conferred by section 5 of the said Act. the Governor of the
Haryana hereby I prohibits the following Acts for a period of 25 years, with effect from the date of this
order, in those areas:-

1. The cutting of trees or timber or brush wood lopping of trees for any purpose; provided that the
Divisional Forest Officer, Gurgaon Forest Division, may permit :-

(@) The cutting of trees for house building and agricultural implements, and of dry wood for
fuel for marriage by person shown in the settlement record as entitled to do so: and
(b) The lopping of branches for lac and the sale of chal-leaves to leather workers:

Provided further that for the cutting of dry wood for the death ceremonies by the person shown in
the settlement record as entitled to do so, the permission of the Divisional Forest Officer shall not be
required and that for this purpose a simple information to the Forest Guard concerned within a fortnight of
felling shall do.

2. The collection of removal of grass for any purpose; provided that the Divisional Forest Officer,
Gurgaon Forest Division, may permit:-

(a) The cutting or sale of ripe grass after the rainy season; and
(b) The cutting or sale of green grass during the rainy season from such portion of the

notified in area which grass may have sufficiently established itself.
The pasturing of any cattle other than goat, sheep and camels:

Lo

Provided that in such area where the forest crop is well established and in cases of emergency such
as abnormal drought of floods, the Divisional Forest Officer, Gurgaon Forest Division .may throw open
such area for grazing of the cattle of the land owners such conditions as may be appropriate in each case.

-140-
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HARYANA GOVT. GAZ., (EXTRA),MAY 23, 1994
(JYST. 2, 1916 SAKA)

24

SCHEDULE

Description of Khasra

i g . Nos.
District Tehsil Village with Areain
H.B. No. Rect.No. Killa No. acres
1 2 '3 4 5 6
Gurgaon Ferozepur Ferozepur 324 to 375 Acre Kanal Marla
Jhirka Jhirka 379 to 426 1448 3 16
Hadbast No. 73
VIRENDRA NATH,

Secretary to Government, Haryana.

Forest, Department.

9154 L.R ( H)- Govt. Press, U.T, Chd.
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HARYANA GOVT. GAZ., (EXTRA), MAY 23, 1994

(IYST. 2, 1916 SAK A)
_

PART 111
HARYANA GOVERNMENT
FOREST DEPARTMENT

ORDER
The 231d May, 1994,

No. S.0.42/P.A 2/ 1900/S.4/94 - Whereas the Governor of the Haryana is satisfied after due inquiry

tl}at. the regulations, res.trictions and prohibitions hereinafter contained are necessary for the purpose of
aiving effect to the provisions of the Punjab Land Preservation Act, 1900;

Now, therefore, in exercise of the power conferred by section 4 of the said Act, the Governor of the
Haryana hereby prohibits the following Acts for a period of 25 years, with effect from the date of

publication of this orderin the Official Gazette in the area specified in the schedule annexed here 1o, the
said area forming part of the village Ferozepur Jhirka, Tehsi] Ferozepur Jhirka, Gurgaon district. specified

in  the schedule annexed to Haryana Government, Forest Department,  Notification No.
S.O.7/H.A.48/73/S.3/92, dated 10th, January, 1992:-

1. The clearing or breaking up of land not ordinarily under cultivation prior to publication of Haryana
Government Forest Department, Notification No. S.0.7/H.A.48/73/S.3/92. dated 10th, January. 1992

provided that the breaking up of land for cultivation may be permitted by the Divisional Forest Offticer,
Gurgaon Forest Division.

2. The quarrying of the stone or the burning of lime at places where such stone or lime had not

ordinarily been so quarried or burnt prior to the publication of the said notification | except with the
permission of the Collector of Gurgaon District; who will consult the Divisional Forest Officer. Gurgaon
Forest Division, before according such permission.

3, The cutting of trees or timber, or the collection or removal or subjcctin‘n to any nuumﬁwtl}ring
process, of any forest produce other than grass , ﬂower§, fruit and honey, save for the bona donmslu: or
agricultural purpose of right —holders in the land ; prov_ld_eq that the owners of the land may sell tlricts or
timber after first obtaining a permit to do so form the Divisional Forcjst Olhcgr. Gurgaon Forest Dl\_lsmn:
such permit will prescribed such conditions for sale as may from time to time appear necessary in the
interest of forest conservancy.

4. The setting on fire of trees, timber or forest produce; and
5. The admission, herding, pasturing, retention of sheep, goats and camc!s; provided thm‘m cuslx; \\ll\;t:
9i.ckncss ncccssitate’s the keeping of goat for milk the Divisional Forest Officer, Gurgaon Forest Division;

i imited; >r of stall-fed goats to be specified
nay issue a permit at his discretion for the retention of a limited; number of stall-fed goats to be spec
may i .
for a specified period.
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HARYANA GOVT. GAZ., (EXTRA),MAY 23, 1994
(JYST. 2, 1916 SAKA)

"\

SCHEDULE

Description of Khasra

Nos.
District Tehsil Village with Areain
H.B. No. Rect.No. Killa No. acres
1 2 3 4 5 6
Gurgaon Ferozepur Ferozepur 324 to 375 Acre Kanal Marla
Jhirka Jhirka 379 t0 426 1448 3 16
Hadbast No. 73
VIRENDRA NATH,

Secretary to Government, Harvana.,
Forest, Department.
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MINISTRY OF ENVIRONMENT & FORESTS
NOTIFICATION
New Delhi, the 7" May 1992

(Under Section 3(1) and 3(2) (v) of the Environment Protection) Act, 1986 and
rule 5 (3) (d) of the Environment (Protection) Rules, 1986 restricting certain activities in

specified area of Aravalli Range, which are causing Environmental Degradation in the
Region.

S.0. 319 (E) - Whereas a Notification under section 3 (1) and section 3 (2) (v) of
the Environment (Plotectlon) Act, 1986 (29 of 1986) inviting objections against
restricting certain activities in specified area of Aravalli Range which are causing
Environmental Degradation in the Region was published in the Gazette of India. Part II-
Section 3 Sub-section (ii) vide S. O. 25 (E) dated 9™ January, 1992;

And whereas all objections received have been duly considered by the Central
Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause
(v) of sub-section (2), of section 3 of the Environment (Protection) Act, 1986 (29 of
1986), read with rule 5 of the Environment (Protection) Rules, 1986. the Central
Government hereby prohibits the carrying on of the following process and operations.

except with its prior permission, in the areas specified in the Table appended to this
Notification:

@) Location of any new industry including expansion modernisation;
(ii) (a) All new mining operations including renewals of mining
leases.
(b) Existing mining leases in sanctuaries/national Park and

areas covered under Project Tiger and/or
(©) Mining is being done without permission of the competent
authority.

1
(iii)  Cutting of trees;
(iv)  Construction of any clusters of dwelling units, farms houses,
sheds, community centres, information centres and any other
activity connected with such construction (including roads a part

of any infrastructure relating thereto);

(v) Electrification (laying of new transmission lines).

27
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Any person who desires to undertake any of the above mentioned processes or
operations in the said areas, shall submit an application to the Secretary. Ministry
of Environment and Forests, New Delhi, in the attached application form
(Annexure) specifying, inter alia, details of the area and the proposed process or
operation. He shall also furnish an Environment Impact Statement and an
Environmental Management Plan along with the application and such other
information as may be required by the Central Government for considering the
application.

The Central Government in the Ministry of Environment and Forests shall. having
regard to the guidelines issued by it from time to time for giving effect to the
provisions of the said Act, grant permission within a period of three months from
the date of receipt of the application or where further information has been asked
for from the applicant, within a period of three months from the date of the receipt
of such information, or refuse permission within the said time on the basis of the
impact of the proposed process or operation on the environment in the said area.

For seeking permission under this Notification, an application in the prescribed
form (see Annexure), duly filled in, may be submitted to the Secretary. Ministry
of Environment and Forests, Paryavaran Bhavan, CGO Complex. Lodi Road.,
New Delhi.

‘ [No. 17/1/91-PL/TA]
R. RAJAMANI, Secy.

TABLE

Areas where carrying on of processes and operations without permission is prohibited

(@) all reserved forests, protected forests or any other area shown as "forest in
the land records maintained by the State Government as on the date of this
notification in relation to Gurgaon District of the State of Haryana and the
Alwar District of the State of Rajasthan.

(ii) All areas shown as: -

(a) Gair Mumkin Pahar, or

(b) Gair Mumkin Rada, or

(c) Gair Mumkin Behed, or
(d) Banjad Beed, or

(e) Rundh.

28
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i' 2 ooy ] e D1 a1ve, )
1 the land records maintained by the State Government as on the date of this

3 .- . . byl - . . . < ~ ~
l;( llf.lCﬂtl(‘m ln‘u.lalmn to Gurgaon district of the State of Haryana and the Alwar
district of the State of Rajasthan.

1

() all areas covered by notifications issued under section 4 and 5 of the
!’un_mb .Lal}d Preservation Act, 1900, as applicable to the State of Haryana
in the district of Gurgaon up to the date of this Notification.

(iv) all.areas of Sariska National Park and Sariska Sanctuary notified under the
Wildlife (Protection) Act, 1972 (53 of 1972).

ANNEXURE

APPLICATION FORM

. (a) Name & address of the project proposed:

(b) Location of the project:
Name of the Place:
District, Tehsil:
Location Map: ,
(© Alternate sites examined and the reasons for the site proposed:

Objectives of the project:

(a) Land Requirement:
Agriculture land:
Other (specify):

(b) () Topography of the area indicating gradient, aspect & altitude.
(ii) Erodability classification of the proposed land.

(c) Pollution sources existing within 10 km. Radius.

(d) Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for Quarries/borrow areas :

6] Green belt plan.

(2) Compensatory afforestation plan.

Climate & Air Quality*:

(@  Wind rose at site:
(b)  Max. /Min./Mean annual temperature.

29
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Ambient air quality data:
Nature & concentradtion of emission of SPM, Gases (CO. CO,. SO,, NO,
etc.) from the project:

$ok - . . .-
s (a) Water balance at site surface and ground water availability and demand:

(b) Lean season water availability:

(¢) Water source to be tapped with details of competing users (Rivers. lake.
Ground, Public supply):

(d) Water Quality:

(e) Changes observed in quantity and quality of water in the last 15 years and
present charging and extraction details:

® @ Quantum of waste water to be released with treatment details:
(i)  Quantum & ‘Quality of water in the receiving water body:
(i)  Quantum of waste water to be released on land and the type of

land:

Solid Wastes:

(a).
(b).

Nature & quantity of solid wastes generated:
Solid waste disposal method:

Noise & vibrations:

(@
(b)
(©)
(d)

Sources of noise & vibrations:

Ambient noise level:

Noise & vibration control measures proposed:
Subsidence problem, if any, with control measures:

Power requirement indicating source of supply; complete environmental details to be
furnished separately, if captive power unit proposed:

Total labour force to be deployed with details of:

(a)
(b)

Endemic health problems in the area.
Health care system proposed:

Number of families and population to be displaced :
Rehabilitation Master Plan:

Risk assessment report:

(a)
(b)

(c)
(d)

Environmental Impact Assessment Report :

Environmental Management Plan: Prepared as per Guidelines of MEF
issued from time to time.

Detailed Feasibility Report:

Proposal for diversion of Forestland under Forest (Conservation) Act,
1980 including Benefit Cost analysis.

30
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. N !
18: RCLOI“n’lcndllllE)IIS of the State Pollution Control Board and/or the State
Department of Environment & Forests.

Signature of the Applicant
Along with name, date and
full Postal address.

* i y " al N . . . H
Data may be obtained from India Meteorological Department and State Pollution
Control Board.

**Ground water Board and the Irrigation Deptt. May be contacted for data.

N.B.

A. Item Nos. 3(c), 4, 5,6, 7, 8,9. 10, 12 (b) and 12 (c) are not applicable to cutting of
trees. )

B. Item Nos. 3(c), 4, 7, 11 are not applicable to construction of cluster of dwelling units,
farm sheds, community centre and any other activity connected with such
construction including roads.

C. Item Nos. 3(b), 3(c) (3e), 3(f), 4, 5,6, 7,9, 12(a) & 12(b) are not applicable to
electrification.

D. All items to be furnished in case of mining, industry, thermal power, transport
projects.

E. Notwithstanding the above, any item(s) considered not applicable may be so indicated
along with reasons.

2k % ok Ak
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FOREST DEPART;]VI4E-NT OF HARYANA
RANGE FOREST OFFICE, FEROZEPUR JHIRKA
DELHI-ALWAR ROAD, FEROZEPUR JHIRKA

E-mail ; rfoferozepurjhirka@gmail.com

No: ..

To,

~Pdlitioned  D.op

Date:......

@QH}%%CRPF;W“ M, Hqu ha

Sub. : Notice.

It has been re
structure 350&%

Ported that you have under taken non forestry activities in land bearing type of

—

\ ¥ .. area Ha., A 2 i : til No. .7m....... Kila No. ..7.......
In Village F—P'fhiakq Di Cer/M:sz“%'S_ lg Khasra No. /Musti

stt. Nuh.

This Area Notified as Protected Forest \%g%ogﬁgggn no. 5.0. 16/ C.A.16/ 1927 /5.29/ 2023 dated
m04-2023 of Pun

notified under PLPA is treated as “

jab land preservation Act. 1900. As per the order of Hon’ ble supreme court the land so
Forest” for the purpose of forest Conservation Act, 1900 and execution

of non forestry activities by committing illegal encroachment, leveling of ground, breaking of land, erection

of boundary wall, constructing concrete structure on land notified under This Area Notified as Protected

Forest vide Notification no. 5.0. 16/C.A.16/1927 /5.29/2023 dated 11-04-20230f PLPA 1900 are violation of
order of Hon’ ble supreme court and PLPA 1900 & Forest Conservation Act, 1980, there for your action

amount to violation of the PLPA 1900 and forest conservation Act 180, Hon’ ble NGT orders, Hon’ ble
supreme court orders.

Hence, you are hereby called upon your explanation Many time but no response from your behalf

we get till today. So, it is the final notice and you have given time for today to give your explanation the
date of receipt to this notice why action cannot be initiated against you for violation of the orders of Hon’
ble supreme court and PLPA 1900 & forest conservation act 1980 simultaneously you are also directed to
remove all the construction etc. and restore the original status of land if you fail to submit your
ﬁ%tion or remove illegal encroachment by yourself within the specified time the action will be
initiated to remove illegal encroachment without any further reference to you. It is hereby clarified that
no plea will be entertained after recovered fr.om you and in case of default it shall be a fit charge on the
p—roperty and shall be recovered by disposing it under land Revenue Act and other relevant laws. You shall

also be booked under following laws for civil and criminal offences:

a)
b)
c)
d)
e)

PLPA Act, 1900.

Indian Forest Act, 1927.

Indian Penal Code, 1860.
Forest Conservation Act, 1980.

ild Life Protection Act. 1972. ’ —sd ~
wild Life Protecti Range Forest Officer,

. sepyded "‘“'/l‘-- ten ‘
El ldS[ IJO. n'll-ﬁ ve Date- c L

A Copy is forwarded to the Divisional Forest Officer, Nuh for Information and necessary action.

Vefolarr 7 Qo038
= i e O Rangé Forest Officer
% 2 g Ferozepur Jhirka
N e/

T PN

32



1 arﬁexure R-3 33

HIOTTT I HUSH SR, BRIGEE
S T e, ToRID A9 ME, Haev—14, BTG,
E-mail dfofbd2@gmail.com

FHID Q8Y s 13-10. 2028
Jar H-
I WReTd, <0 U,
| ;
fawa Execution Application No. 15/2025 in O.A. No. 04/2013 in the matter of
Soniya Ghosh Vs State of Haryana and Ors.
Ted Mt T HHiP 3577-91 faAIT 09.10.2025

SRTT Avg & wdy #§ ouifed o gR 9 TE I T & a6
Fel T / SURIT | X ' |

g e,
HRIGETS |



34

143

Detail of Violations in areas notified under section 4 and/or 5 of PLPA, 1900 and in Aravalli Plantation

S. Name of Village | Type of Name of Mustil no. . Kila No. Area of |Status o\q land |Status of Action Taken Remarks
unauthorise [owner the |(PLPAu/s permission -
N d .MEQ:S unauthori[4&5/Aravalli  |under FC Act DR/ FOR no with date
sed Plantation area)
structure
1 Ankhir Ashram Param Hans 20,33 20//18,19,22,23, 4.69 PLPA u/s Sec. 4 |No R ——
Ashram 33//1,2,3 and 5
2 Ankhir Satsang Radha 20,33 20//3,4,5,6,7,8,13,14, 9.12 [PLPAu/sSec.4 [No —
Bhawan SwamiSatsan 15,16,17,24,25, and 5
g Ashram 33//4,5
3 Ankhir Farm House |Vipul Goyal 20,21 20//5,6,15,16,25, 10.9 |PLPAu/sSec.4. [No —_— Stay by Honorable
and Kamal 21//1,2,9,10,11,12, and 5 punjab and
Jakhmi 20,21 Haryana High
) Court
4 Ankhir Farm House [Sun Rock 9 9//8,9,12,13,18,19,2 3.85 . |PLPAu/sSec. 4 |No- Demolished
Farm 2,23 and5
S Ankhir Marriage Sethi Garden 32,39 32//5,6, 4.16 |PLPAu/sSec:4 |[No: Demolished
palace 15,16,25,39//15- and5 .
6 Ankhir Farm House |Yogi Farm 8 8//6,7,14,15,16,17,2. 4.21° |PLPAu/sSec.4" |No — Stay by Honorable
4,25 and5 punjab and
Haryana High
Court
7 Ankhir Marriage Vaishali 122 22//5,6,15,23//1,10, .| 3.78. |PLPAu/sSec.4 [No Demalished °
palace Garden/Tripla 11 and5
nime
8 Ankhir Marriage Delite Garden 23,24 23//2,3,4,5,7,8,9,12,1 10.5 |PLPAu/sSec.4 |No Demolished
palace 3,18,19,22,23,24,25, and5
24//1
9 Ankhir Farm House |Gurmukh 23,24 23//6, 24//10 21 PLPA u/s Sec.4 |No Demolished
SinghFarm and 5
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20 [Ankhir Farm House |Pardeep Sethi| 30,24,29,42 (30//4, 5,6,7,15, 25  |PLPAu/sSec.4 [No Demolished
29//1, 2,3, 8,9,10,11, and 5
12,13,18,19,20,21,
22,23,42//1, 2,3, 4,
7/2, 8,9, 24//22, 23
11 |Ankhir Ashram Jagat 7 7//22 0.7 PLPA u/s Sec. 4 [No —_—
GuruDham and 5
12  |Ankhir Farm House |KK Ujjwala 8,7 8//6, 15, 16,7// 6, 7, 12.9 [PLPAu/sSec.4 [No — Stay by Honorable
Farm 8,9,10,11, 12, 13, and5 punjab and
14, 15,17, 18,19, 20 Haryana High
Court
13  |Ankhir Farm House |GymKhana 29 29// 14, 15, 16, 452 |PLPA u/s Sec.4 |case.under —_— -|Case applied for
Club 17,24, 25/1, 21/1 and 5 " |consideration FCA, 1980 forest
: : diversion.-
14 |Ankhir Marriage Imperial 42 42// 14/1, 13,9, 10, 246 |PLPAu/sSec.4 |[No -IDemolished ’ &
palace Garden 11, 12, and5 .
15 |Ankhir Marriage Saltnat 65 65//2,3/2, 3/3, 8/3, 4.1 . |PLPAu/sSec.4 |No: Demalished: 5
palace 9 ) and5
16 |Ankhir Farm House |Lohiya Farm 61 10,11,12 197 |PLPAu/sSec.4. [No Demalished
: : and5
17 |Ankhir ‘|Marriage Sanskrriti 61 61//8,13,18/2,19; - 5.72  |PLPAu/sSec. 4 |No Demolished
palace Green 2372 ) 4 and5 }
18 |Ankhir sector area |HSVP Sector 24,25, 24//4,5,6,7, 13, 14, 137.9 |PLPA u/sSec. 4 |case under _— Case applied for -
21C1 15, 16,17, 18, 24,25, and5 . |consideration: FCA, 1980 forest
25//1,2,9, 10,11, diversion.
12/1, 13/1, 19/3,
22/2,28//1, 2/1,9/2,
10, 12/1
19 |Ankhir police post |police post 108//3,4,7, 8, 12, 13, 0.3 PLPA u/sSec.4 [No Demolished
14,17, 18, 19, and 5
100//23,24
20 [Mewla Gaushala Gopal 110,124 |110//22, 23, 124//2, 8.61 PLPA u/s Sec.4 |No ———-
Maharajpur Gaushala 3,4, and 5
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Mewla Farm House |Sateder 109 109//11,12,2,9, 5.22 |PLPAu/sSec.4 |No Demolished
Maharajpur Banga and 99//22 and 5
Sandeep
Chaprana
Mewla Farm House |Kamlesh 125 125//1, 8,9, 10 3.26 PLPA u/s Sec.4 |No Demolished
Maharajpur Sharma Farm and5
and Satish
Parashar
23  |Mewla Farm House |Rishipal Farm 109,110 |110//21, 109//25, 2.73 PLPA u/s Sec.4 [No Demolished
Maharajpur 125//5, 2 and 5
24 |Mewla Gaushala Narain 100 100//6, 7,8, 13, 14, 2.73 PLPA u/sSec.4 [No ——
Maharajpur Gaushala 16,17,18 and 5
25 |Mewla Farm House |Khazani Farm |98,99,110,10 |98// 21, 99//25, 5.45 . |PLPA u/sSec.4 |No Demolished
Maharajpur House 9 110//1, 10, 11, 20, and5
109//5, 6,15, 16 .
26 |Mewla Marriage Windsor .110 110//7,8,9, 12,13, 9.3 PLPA u/sSec.4 |No Demolished - g
Maharajpur palace Farm 14,17,18,19 tand5 - ;
5 27 |Mewla Farm House |Usha Chawla 99, =, 99// 16,17, 18 7.05° E._uh.,C\wwmn.A No- Demolished
4 Maharajpur Farm and5 - - ; 3
X288 [Mewla Marriage Meadous 99,109  |99// 24, 109//4,7 149 |PLPAuU/sSec.4 |[No Demolished - i
Maharajpur palace Farm : and 5, )
29 |Mewla Marriage Shaurya Farm 99 99//18 258 |PLPAu/sSec 4 |No Demalished
Maharajpur palace and 5 : ;
30 ([Mewla Farm House |Inderaj Farm 82,83 82// 16,17,18, 19, 0.64 ° [PLPAU/sSec.4 |No- Demalished o ;
Maharajpur 20,21,22,23,24,25, and5
8,9,10,11,12,13,
83// 20,21
31 |Mewla Farm House |Bhalla Farm 83,99 99//4,5,6,7,98//1, 2, 15.6 - |PLPAu/sSec.4 |No Demolished
Maharajpur 3,83//21, 22,23 and5 :
32 [Mewla Marriage Eden Garden 83 83//22,23 6.78 |PLPAu/sSec.4 |No —_— Stay by Honorable
Maharajpur palace and 5 punjab and
Haryana High
Court
33 [Mewla Marriage Anand Farm 74 74//21, 22,19, 20 161 |PLPAu/sSec.4 |No Demolished
Maharajpur palace and 5
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Ja [Mewla Marriage Jashan Farm 83 83// 18, 19, 20 0.8 PLPAu/sSec.4 |No Demolished
i Maharajpur palace and 5
35 |Mewla Marriage  [Raj Villa 82,83  [83//1,2,3,89, 10, 228 |[PLPAu/sSec.4 [No Demolished
Maharajpur palace 11,12, 13,82//5 and 5
36 |Mewla Marriage Khalsa 74 74//11,12, 19, 20 5.63 |PLPAu/sSec.4 [No e Stay by Honorable
Maharajpur palace Garden and 5 punjab and
Haryana High
Court
37 [Mewla Farm House [Kailash 36,37 36//4,5,6,7,14,15,16, 0.89 |PLPAu/sSec.4 |No Demolished
Maharajpur Baisala 17,24,37//3,4 and 5
38 [Mewla Marriage Jannet Velly 54 54//19,21, 22, 23,18, 18.95 |PLPAu/sSec.4 |No e Stay by Honorable
Maharajpur palace and5 punjab and
Haryana High .
Court . .
39 |[Mewla Marriage Aravalli 79, 80 80//1,8,9,10,11,12,1- 2.28 PLPAu/sSec.4 |[No Demalished
Maharajpur palace :,\_m:m:a“mq 3,18,19,20,22,23, and 5 b
Partap) 79//15 C
Mewla Farm House |Rajpal Nagar - 34,35 35//2,3,4,5,6,7,89,10| 9.49 PLPAu/sSec.4 |Na Demolished AV
- Maharajpur Urf Mama ,11,12,13,14,15,16,17 and5 -
A ,18,19,20,21,22,23,28 | .
,25,34//1,2
34789101112,
- 13,20, 21, 18, 19, 22, |. ;
41 [Mewla University  |Manav 35 35//1 35.18 |PLPAu/s Sec. 4 |Approved _
Maharajpur Rachna and5 :
42  |Mewla Restaurant [Shibiya 37,39 38//8,9,10,11,12,13, 0.4 . [PLPAu/sSec.4 [No - Demolished - ’
Maharajpur Restaurant 19, 20,21, and5 ’
22,37//15,16,25 :
43  |Mewla Schhol MVN School 53,54 53//2,3,8,9,10,11,12, | 11.79 |PLPA u/sSec.4 |case under —_— Case applied for
Maharajpur 13,18,19,20, and 5 consideration FCA, 1980 forest
54//6,15,16 diversion.
44 |Mewla Schhol Aravalli 83,84 84//20,21, 13.25 |PLPA u/sSec.4 |case under — Case applied for
Maharajpur School 83//16,24,25 and5 consideration FCA, 1980 forest

diversion.




™
A5 |Mewla Mandir Siddata 59, 60, 73, |74//3,4,5,6,7,8,13,14, 6.02 |PLPAu/sSec.4 |No ——
/] Maharajpur Ashram 74 15,17,18, and 5
\ 59//16,24,25,60//10,
11,20,21,73//1
46 |Mewla Park Leisure Valley| 99,109 |99//23,109//3,8 16.82 |PLPA u/sSec.4 |Propsed by ———
Maharajpur and 5 HSVP
Department as
non forest land
47 |Mewla Farm House |Saheed 97,98 97// 11, 20, 2.55 PLPA u/s Sec.4 [No Demolished
Maharajpur Foundation 98//15,16 and5
48 |Mewla Mandir Shiv Mandir 62 62//1,2,9 0.62 |PLPAu/sSec.4 |No —
Maharajpur and 5
49 |Mewla Mandir Hanuman 158 |PLPAu/sSec.4 [No —
Mabharajpur Mandir( and 5
Tilakraj
Basela) ) A
7 50 |Mewla sectorarea |[HSVP sector 111,123 |111//16,17, 24,25, 512 |PLPA u/sSec. 4. |caseunder| |- Case applied for
4 Maharajpur 44847 123//4,5,6,7 and5 consideration: | - FCA, 1980 forest
N ’ - diversion.
51 |[Mewla sector area |HSVP sector 108 108//,126// - 16.5 |PLPAu/sSec.4  |caseunder. —i Case applied for
Maharajpur 45 and 5 consideratiomn: .| FCA, 1980 farest
* . : : diversion. .
52 |Mewla Farm House |Farm House 22 22// 3.55 |PLPAu/sSec. 4 |No: Demolished:
Maharajpur and 5 :
53 |Mewla Farm House [Farm house 249 |PLPAu/sSec.4- INo. - Demolished -
Mabharajpur and 5 :
54 |Manger Factory Darshan 4,5 4//16,17/1,17/2,24/1 3.75 |PLPAu/sSec.4 |No FOR No 918 /10
Mixture plant ,24/2,24/3,25,5//20, and 5 dated31.03.16 Pc No
21 61F of 16-17
55 |Manger Farm House |Krishan 11, 23,4 |11//16,17,24,25,23// 467 |PLPAuU/sSec.4 |No Demolished
Kumar jakhar 4,5,6,24//1, 10 and 5
&Dev raj
Kamboj
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56 |Manger Dhaba Raj Singh 11 11//15/2 0.1 PLPA u/sSec.4 |No FOR No 500/49987
-y Dhaba and 5 dated 12.10.2014 PC
No 23 F of 15-16, FOR
500/49992 dated
17.01.2015 PC No26 F
of 15-16, 500/49988
dated 16.10.2014 PC
No 24 F of 15-16
57 |[Manger Farm House |Karan luthra 4,12 4//20/1,19,21/3,12// 0.95 |PLPAu/sSec.4 [No Demolished
. 2/1,2/2 and 5
58 |Manger Dhaba Ramesh 10 10//9 0.08 |PLPAu/sSec.4 |No Nil
Dhaba and 5
59 [Manger Mandir Mandir 10 10//7 0.05 |PLPAu/sSec.4 [No Nil
: : and 5 .
60 |Pali crusher zone|Pali Crusher 68,67, 68//4,5,14,15,16,17, 21.51° |PLPAu/sSec.4 |No Nil
Zone 78,89,88,95 [24,25,67//1,10,11,20 and5
,21,78//1,10,11,89//. : o
o0 4,5,6,7,15,88//10,11, _
< 95//21 e b
<61 |Lakarpur juggis Khori 24,35,20, 21, |24//1,2,3,4,5,6,7,8,9," 98: . |PLPA-u/sSec:4" [No- Demolished P
lakarpur - 9,19 |(10,12,13,14,15,16,17,| ‘fand 5 , 4
Jhuggis et 18,23;24,25,35//4,5;: R e %
6,7,25//1,2,3,4,5,6,10 | : ; .
,11,15,20,21,20//1". 4 ;
t025,21//1t025,9//1L| - " : 3
: ,12,13,17,18,19,20,21 | _m
,22,23,24,25,19//1,1 b = b
0,11,20 2 X :
62 [Lakarpur Satsang Radha Swami 19 19//6,7,8,9,12,13,14, 11.82° |PLPAu/s Sec.4 |No —
Bhawan satsang 15,16,17,18,19,22,23, and5
Bhawan 24




(63 |Lakarpur Tourist Surajkund 26, 25, 33, |26//20,21,25//16,25, | 39.12- [PLPAu/sSec.4 [caseunder  |-—— Case applied for
g complex tourism 38,39,46 |33//1,2,9,10,11,12,1 and 5 consideration FCA, 1980 forest
3,19,20,38//5,6,15,1 diversion.
6,25,39//1,2,3,4,8,9,1
0,11,12,13,18,19,20,2
1,22,23,46//1,2,3,4,7,
8,9,10
64 |Lakarpur Hotel Hotel vivanta 26 26//4/1,7 1.57 |PLPAu/sSec.4 |[No ——— Stay by Honorable
and 5 punjab and
65 |Lakarpur Hotel Sharwom 251 |PLPAu/sSec.4 |No — Haryana High
Portica and 5 Court
66 |Badkhal Tourist Badkhal 44, 45,74 |44//15,16,45//20,74/ 6.81 |PLPAu/sSec.4 |No FOR No. 4932/499
complex Tourism /7/2,8,9,11,12,13,20 and 5 dated 21-8-2009, P C
Complex : No. 59 F of 2011-12
67 |Anangpur Marriage The Riwaz 58 553 |PLPAu/sSec.4 |No. Demolished
palace farm and:5: )
68 |Anangpur Farm House |Prashant - 58:,1359. 4,57 |PLPAu/sSec.4 [No Demalished.
farm W and'5. : ’ -
69 |Anangpur Marriage Golden 1359 1.17 . |PLPAu/sSec.4: [No Demolished:
< palace Cremic and5 e b 5
70 |Anangpur Farm House |Swaroop 58. 1.17°  |PLPAu/s Sec.4: |No:- Demolished:
: Creations and5 : B
71 |Anangpur Godown Ishwar 58 1.01 |PLPAu/sSec. 4. [No. [nil
: Gowdown 5 and'5' - p i
72 |Anangpur Farm House |Chhada farm 58 10.5" mrv>,c\w.mmn. 4. |No. Demalished
and:5" # 3
73  |Anangpur Farm House |Birender S/o 58 5:85: w..n?c\mmmn. 4 |No Um:.o_mmrmu
Narayan and’5” : kK ,
74 |Anangpur Farm House |Gupta Farm 58 3.75 |PLPAu/sSec.4 |No Demolished
: and 5
75 |Anangpur Marriage Mahipal 1359 295 |PLPAu/sSec.4 |No Demolished
palace Green Velly and 5
76 |Anangpur shop Sharma 1359 0.75 |PLPAu/sSec.4 [No Demolished
Traders and 5
77 |Anangpur Farm House |Parmod 1374 1.21 |PLPAu/sSec.4 |No Demolished
gupta and 5
78 |Anangpur Farm House |Muthoot 1374 1.2 |PLPAu/sSec.4 |No Demolished
Group and 5
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79 |Anangpur Farm House |Inderpal farm 1374 1.26 No Demolished
4 and 5
80 |Anangpur Marriage Royal Garden 1374 261 |PLPAu/sSec.4 [No Demolished
palace ( Surender and 5
S/o Natthi)
81 |Anangpur Marriage Exporma 1374 21 PLPA u/sSec.4 |[No Demolished
palace farm (Gullu and5
Rekhi) -
82 |Anangpur Marriage Dawer farm 1374 1.44 |PLPAu/sSec.4 |No — Stay by Honorable
palace and5 punjab and
Haryana High
Court
83 |Anangpur Farm House |Mannu .1374 ,1378 1.33° |PLPAu/sSec.4 |No Demolished
Bhadana : and 5,
184 |Anangpur Marriage Amrit Green _| 1374 ,1378 133 |PLPAu/sSec. 4 [No Demalished
palace Velly : and5 . :
85 - |Anangpur Farm House [RishipalS/a |.1374,1378 5 PLPA-u/s Sec.4 ' |No. Demolished
* |Badlu : and5 :
86 |Anangpur Farm House |Mannu . - | 1374, 1378 9 PLPA u/s Sec. 4. [Na:: Demalished
Bhadana o and 5 ,
87 [Anangpur Farm House |Vicky farm....|.. 1378 172 |PLPA'u/sSec.4- [No: Demolished--
R _ " |ands. v
88 |Anangpur Marriage Lotusfarm |.. 1378. 1.29  |PLPA u/s Sec.4 |No: — Stay by Honorable
palace and5; £ punjab and
: : Haryana High
89 |Anangpur Marriage Intzar farm 1378 5.37 |PLPAu/sSec.4 |No — Stay by Honorable |
palace and5 punjab and
Haryana High
Court
90 |Anangpur Farm House |Bidhuri farm 1378 1.16 |PLPAu/sSec.4 |No Demolished
and 5
91 |Anangpur Marriage Anandvan 1378 7 PLPA u/sSec.4 |No Demolished
palace sandhu group and5




; %\N Anangpur Farm House [Sanju Jain, 1378,1387 2.16 PLPA u/s Sec. 4 |No Demolished
4 farm house and 5
J 93 |Anangpur Farm House |Virender 1378,1387 0.98 PLPA u/s Sec. 4 |No Demolished
bidhuri and 5
94 |Anangpur Marriage Orchid velly, 1378 2.43 |PLPAu/sSec.4 |No Demolished
palace mariage and 5
palace
95 |Anangpur Marriage Iconic 1378 0.83 |PLPAu/sSec.4 |No Demolished
palace farm,mariage and5
palace
96 |Anangpur Marriage Kings 1378 5.57 |PLPAu/sSec.4 |No Demolished
palace velly,mariage and 5
palace .
97 |Anangpur Farm House |Art Village ( 1379 437 |PLPAu/sSec.4 [No Demolished
. (Jagdeep and 5 . TEUNET
sangwan)
98 |Anangpur Farm House |[Devender 1386 13 PLPA u/sSec.4 |No Demolished
< Bhadana ,1383,1379 and5s - . .
5 99 |Anangpur Farm House |Soni farm 1381 259 .. |PLPAu/sSec.4 [No. Demalished:
-~ T andS - - .
100 |Anangpur Farm House (Malhotra 1381 029 '|PLPAu/sSec:4 [No -IDemolished: 1
farm and.5. v k ;
101 |Anangpur Farm House |Prakash farm 1381 035 |PLPAu/sSec.4 |No Demolished.
. and 5 o :
102 |Anangpur Farm House |Manav 1381 031 |PLPA'u/sSec. 4 [No Demoalished: ‘
Rachna farm and'5 . i .
103 |Anangpur Farm House |Krish Bidhuri 1381 0.47° |PLPAu/sSec.4 |No Demalished &
and 5 3
104 |Anangpur Farm House |Ashwani 1381 0.33 |PLPAu/sSec.4 |No Demolished
Nagar and 5
105 |Anangpur Farm House |Soni farm 1381 0.9 PLPAu/sSec.4 |No Demolished
and 5
106 |Anangpur Farm House [Manish 1381 0.57 |PLPAu/sSec.4 |No Demolished
: pandit and 5
107 |Anangpur Farm House |Judge farm 1381 0.45 |PLPAu/sSec.4 [No Demolished
and 5
108 |Anangpur Farm House |Vedpal farm 1381 0.61 |PLPAu/sSec.4 |No Demolished
and 5
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ﬂaw Anangpur Farm House |Chopra farm 1339 14.22 |PLPAu/sSec.4 |No Demolished
and 5
110 |Anangpur Farm House |Krish farm 1233 132 |PLPAu/sSec.4 [No Demolished
and 5
111 |Anangpur material Kartar 1387 15.71 |PLPAu/sSec.4 |No Demolished
supplier Bhadana and 5
stock
112 |Anangpur Farm House |farm House 1205 2 PLPA u/s Sec. 4 |No Demolished
and 5
113 |Anangpur Farm House |farm House 1205 1 PLPA u/s Sec.4 |No Demolished
and 5
114 |Anangpur Farm House |farm House 1351 PLPA u/s Sec.4 |No Demolished
and 5
115 [Anangpur Farm House |Farm House 1388 0.36 |PLPAu/sSec.4 |No: Demolished
and 5
116 |Anangpur Farm House |Farm House 1389 0.31  |PLPAu/sSec.4 |Na: Demolished
and 5 i
117 |Anangpur Farm House |Farm House 1388 036 (PLPAu/sSec.4 |No. Demolished s
2 and 5 :
LO) (118 [Anangpur Farm House |farm house 1205 354- |PLPAu/sSec.4 |No Demalished: 3
<~ and'5. ” 3
119 |Anangpur juggis/house |Kattan pahari |1408, 1404 PLPA.u/sSec. 4. |Na: FOR NQ 0452/079
s and5’ e DATED 7/2/2019PC
gy NO'13'F OF 2019-20, ~
2 FORNo. 0452/096dt |
22-6-19; FOR
0452/094:dated 175~ |
19; FIR No. 420 dt. 9-7-|
19; FOR'0452/75 dt. 6- |
1-2019
120 |Kot Boundary  |Boundary 0.0247 [PLPAu/sSec.4 |No Notice issued by DTP
wall wall and 5 Enforcement
Faridabad
121 |[Kot Boundary Boundary 0.0296  |PLPA u/s Sec.4 |No Notice issued by DTP
wall wall and 5 Enforcement
Faridabad




A22 |Kot Boundary |Boundary 0.0494 |PLPAu/sSec.4 |No Notice issued by DTP
wall wall and5 Enforcement
Faridabad
123 |Kot Boundary Boundary 0.0247 |PLPA u/sSec.4 [No Notice issued by DTP
wall wall and5 Enforcement
Faridabad
qp) :
-~
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